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To,
The Registrar,
The National Green Tribunal,
Principal Bench,

New Delhi .
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance report in compliance to order passed by Hon’ble NGT, New
Delhi on dated 13.08.2019 in matter of 549/2019 Mahakar Singh Versus State

of Uttar Pradesh.

Sir,
With reference to the above subject mentioned above, this is to inform you

that in compliance to order passed by Hon’ble NGT, New Delhi on dated 13-08-2019
in matter of 549/2019 Mahakar Singh Versus State of Uttar Pradesh, the compliance

report is submitted for kind perusal and necessary action please.

Yours Sincerely
—
Regional Officer

Copy to:
1- Member Secretory, U.P. Pollution Control Board, Lucknow for information.

2- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for

perusal and necessary action please.
Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow

=W
! \

for information.

Regional Officer
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Report in compliance to order passed by Hon’ble NGT, New Delhi on dated

13.08.2019 in matter of O.A. No. 549/2019, Mahakar Singh Versus State of
Uttar Pradesh

Hon’ble National Green Tribunal passed the following order on 13.08.2019 in O.A. No.
549/2019, Arvind Mangal Versus State of Uttar Pradesh.:-

“ Allegation in this letter, which has been treated as an application, is against illegal
cutting of trees, extraction of ground water and construction without En vironmental Clearance
for the project of Wave City at Ghaziabad and High Tech City at NOIDA by Real Estate

Developers.

Let the Central Ground Water Authority (GGWA), Chief Conservator of
Forest/Conservator of Forest, Ghaziabad and Uttar Pradesh [Pollution ( ‘ontrol
Board(UPPCB) look into the matter and take appropriate action in accordance with law and
furnish a factual and action taken report o this order by e-mail at judicial-ngt@gov.in. The
UPPCB will be the nodal agency for coordination and compliance... ... ... ..."

In compliance to the above order, inspection of M/s UPPAL Chadha Hi-Tech
Developers Pvt Ltd, Village- Mehrauli, Shahpur Bamhaita, Dasna, Sadigpur/Kazipur, Bayana,
Naipphal and expansion in villages- Arifpur, Sadat nagar Iglalnayatpur, Talabpur, Kachera
Warsabad, Dujana Girdharpur, Ghaziabad was carried out on 19.09.2019 by the following
officers :-

1. Shri Jagdamba Prasad, Scientist-D, CGWB, Lucknow.

Shri Navratan Singh, Forest Range Officer, Ghaziabad
Shahi Shekar, Section Officer, District Gautam Buddh Nagar.

Ankit Singh, Assistant Environmental Officer, UPPCB, Ghaziabad.

v W

Kishan Singh, Junior Engineer, UPPCB, Greater Noida.

1. M/s UPPAL Chadha Hi-Tech Developers Pvt Ltd, is developing a residential township
at areas of Ghaziabad and Greater Noida.

2. The total area of Township is around 4494.31 acres and it is being developed in 03
phases. The first phase having total area of 1671 acres is under development. Some of
the residential towers have been completed and as per inputs during site visit, around
40-50 families are presently residing in the township. Remaining 02 phases have not
been developed by the builder yet. Phase 2 having area of around 2333 acres, majorly
falls under District G.B. Nagar and part of it is in District Ghaziabad. Phase 3 having

an area of around 490 acres has land under District Ghaziabad as well G.B. Nagar but

has not been developed yet.



The site verification report from CGWA has been submitted by the representative of
CGWRB, Lucknow present during inspection. The report is annexed as Annexure 1.
Report has been received from District Forest Officer, Ghaziabad in reference to the

observations during inspection, the same is annexed as Annexure 2.

Following observations have been made as per the report received from CGWB and Forest
Department

Observations from CGWB

1. M/s Uppal Chadha Hi Tech Developers (Wave-Hi-Tech Township) has been granted
NOC for ground water abstraction. Fresh ground water abstraction permitted 1s 38772
m'/day or 14151780 m*/year through tube-wells. 08 of the proposed new tube wells
have been constructed in project area in phase-1. Out of these 02 tube wells are being
used for supply of drinking water to the residents. Electronic flow meters was not
found installed on tubewells. It has been recommended that digital flow meters
may be fitted in all energized tube wells immediately.

2. The project proponent has implemented Roof Top Rain Water Harvesting (RTRWWH)

3.

4.

in the premises of township. RTRWH recharge structures with single recharge well

have been constructed at different locations. Remaining recharge structures are under

planning to be constructed. RTRWH has been constructed in group community as per
by-laws of Development Authority. 03 ponds have also been developed for
recharge/conservation in the area of first phase of the project. It has been
recommended to construct proposed Roof Top Rain Water Harvesting in the
premises of township as per submitted proposal and quantum of recharge be
calculated as per design of structure.

As per NOC issued by CGWA, 02 piezometers were to be installed in the premises. No
piezometer has been installed by the proponent. It has been recommended to
construct 02 no of piezometers at suitable locations in the project area as per
condition of NOC of CGWA granted to the proponent.

As per NOC issued by CGWA, ground water qQuality report was to be monitored twice

in a year. No water quality report was available. It has been recommended to

analyse ground water quality of running tube wells in the month of November
2019 (post monsoon period).

As per the above observations in the report submitted by CGWB, although the

proponcnt has been granted NOC for ground water abstraction, but the proponent has



not complied with the conditions of NOC which has been granted by CGWA vide letter

dated 17.05.2019 which has been annexed as annexure 3.

Observations from Forest Department, Ghaziabad

As per the report of Forest Department, Ghaziabad, no damage of trees/cutting/other

damages has been found under section 16 of The Uttar Pradesh Protection of Trees Act, 1976

during present inspection. Forest department vide notice dated 21.10.2019 has issued

directions to the proponent to comply with all the provisions under The Uttar Pradesh

Protection of Trees Act, 1976 and to take approval from the department with any tree needs to

be cut during development of the project.

However, in year 2015, Shri Deepak Pathak, DGM and Shri Sudheer Arora,

Project Manager working in this project were fined Rs. 1,00,000/- due to violation found

under The Uttar Pradesh Protection of Trees Act, 1976

Observation from Uttar Pradesh Pollution Control Board, Ghaziabad

1.

The project proponent has been issued environmental clearance by State Level

Environment Impact Assessment Authority, Uttar Pradesh vide letter dated 31 July,

2014. (Annexure 4).

. The project proponent has been issued NOC from UPPCB vide letter dated 10.03.2011

which was renewed on 29.11.2018 for a period of 05 years (Annexure 5).

Unit has applied for consent to operate application to UPPCB which is presently under
process.

Presently, 40-50 families are residing in the township in area which has been developed
in phase 1 of the project. Unit has installed 8 compact STPs presently for treatment of
sewage generated from domestic processes. STP’s were not found in operation. No
sewage was found at inlet of STP. During inspection, it was informed that as only few
families are presently residing in the township, hence, very less amount of sewage is
being generated. Units of STPs were not found maintained. No bio mass was
observed in any of the STP. By pass arrangement from rotating media bio reactor
was found. No piping arrangement was found for reusing of treated effluent for

irrigation purposes. It has been informed that the treated sewage is being taken

through tankers for irrigation in the premises. Photograph of one of the STPs taken

during inspection is as below :-



oo B
5. Unit has presently installed 19 DG sets at different locati
sets have been found with acoustic enclosures but stack height of several DG sets

ons of the project. All DG

have not been found as per the norms laid down by UPPCB.

No arrangement for disposal of solid waste generated from the township was observed

during inspection.
During inspection, few construction sites were in operation in phase 01. Yard for
storage of building material has been developed by the proponent. 01 RMC plant is

also installed within the premises. Proper arrangement for control of dust emissions

were not observed during inspection.




Hence, the unit has not complied with the conditions imposed in the Consent of Established
and Environmental Clearance which has been granted to the proponent. In view of the
violations which has been found by UPPCB, following action has been taken by UPPCB :-

a) District Administration, on recommendation of UPPCB’s Regional Office, Ghaziabad
has imposed imposition of environmental compensation of Rs. 5,00,000/- against the
proponent and environmental compensation of Rs. 1,00,000/- against the RMC plant
for uncontrolled dust emissions generated from construction sites. Copy of same is
annexed as Annexure 6.

b) Regional Office, UPPCB, Ghaziabad has recommended for seizure of bank guarantee
of Rs 10 Lacs which was deposited with UPPCB at the time of issuance of consent to
establish for non- compliance of conditions imposed along with recommendation to
reject the consent to operate application.

The report in the aforesaid matter is put up for your perusal and necessary action please.

-
(Ranj%ﬁ-) (Akﬁgh)

Junior Engineer Assistant Environmental Engineer
Regional Office, UPPCB Regional Office, UPPCB
Ghaziabad Ghaziabad

Regional Officer

o
Jf,o
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Report on the Joint Inspection of M/S Uppal Chadha Hi Tech
Developers Pvt. Ltd. (Wave Hi-Tech Township), Ghaziabad and
Gautam Budha Nagar on 19.9.19

In reference to letter no. of UPPCB 3210/0AM 549/19/19 dated 30.8.19, the letter has
been issued by Regional Director CGWB, Lucknow, for nomination of joint inspection under

letter no 4 (237) CGWB/NR/ S&1/2018/1044 dated 03.9.19.

The purpose of inspection visit of infrastructure project to verify the allegation made
by Shri Mahakar Singh (Applicant) in Hon. NGT O.A. No 549/2019 dated 13.08.19.The
joint inspection on the part of CGWA was done on 19.9.19 in the light of compliances of
NOC conditions accorded to M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech
Township) Ghaziabad for fresh ground water withdrawal for drinking/ domestic uses and /or
green belt. The NOC has issued on 08.5.19 (NOC no CGWA/NOC/INF/ ORIG/2019/5258)

and valid up to 07.05.2021 for two years only.

A joint team of members from UPPCB, Ghaziabad, Forest Department, Ghaziabad
and G. B. Nagar and CGWB Lucknow visited the infrastructure project area of “M/S Uppal
Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township), Ghaziabad in order to
verify the allegations made by Mahakar Singh (Applicant). The name of team members are as

given below:-

Shri Ankit Singh, Assistant Envirourment Engineer from UPPCB, Ghaziabad
Shri Ranjeet Singh, Junior Engineer, from UPPCB, Ghaziabad

Shri NavRatan Singh, Forest Ranger, from Forest Department, Ghaziabad
Shri Luv Kaushik , Section Officer, from Forest Department, Ghaziabad

Shri Shashi Sekher, Section officer from Forest Department, G.B. Nagar
Jagdamba Prasad, Scientist-D, Central Ground Water Board, Lucknow

N AW

Joint team along with project representative Shri Naresh Patel , Senior DGM and Shri
Sharfarz Ahmad , Manager visited the Wave Hi-Tech Township project area (Phase 1 and 2)
for inspection. The following observation are made during the joint inspection visit and after
discussion with project representatives.

1. The total project area of M/s Uppal Chadha Hi Tech Developers Pvt. Ltd
(Wave Hi-Tech Township) is covered 4494.31 acres area in three phases.
First phase of project area having an area 1671 acres, comprised of sector 1
to 7, which is falls in Ghaziabad district. Completion certificate of project has
been issued from Ghaziabad Development Authority (GDA).

2. The second phase having an area of project 2333 acres, which comes in
Gautam Budha Nagar district, i.e. about 80% area comes in G.B. Nagar
district and rest of the area in Ghaziabad district and third phase having an
area 490.31 acres almost equally falls in Ghaziabad and G.B. Nagar districts.

1



The second phase is in under development for construction of town ship,
whereas in third phase ,no construction work has initiated so far.

The points related to compliance of conditions of NOC given by CGWA are as

follows,

[ Recommendations

Compliance

Conditions as per
NOC  issued by
CGWA on 08 May

Observation of Joint inspection team

The project proponent has

2019
Fresh ground water

abstraction permitted
38772 m3/ day or
14151780 m3/ year
ground water through
31 no of existing and
14 no of proposed
new tube wells only.
Flow meter on tube
wells to be fitted
immediately on
completion of their
construction or grant
of NOC and inform to
CGWB  within 6
months of issue of

8 no of proposed new tube well have been
constructed in project area in phase -1. Out of these
2 no of new tube wells are being used for supply of
drinking water to the residents. Existing tube wells
almost closed and only two are in running condition
for miscellaneous uses. All existing and new tube
wells are yet not fitted with electronic flow meters.
Procurement of electronic flow meters are in under

process to purchase.

been advised that, digital
flow meters may be fitted in
all energized tube wells
immediately and intimation
be sent to Regional Director
CGWB ,Lucknow along
with photographs of tube
well fitted with flow meter
showing reading and daily
abstraction data recorded in
a log book of each tube well
as per NOC condition.

Advised to construct

NOC.

Ground water
Recharge quantum to
be implemented by the
project proponent to a
tune of 24017780
m3/year through roof
top rainwater
harvesting in  the
project campus. The
compliance to be
instated  within 6

months.

The project proponent has implemented Roof Top
Rain Water Harvesting (RTRWWH) in the premises
of township. RTRWH recharge structures with
single recharge well in different locations in the
project area have been constructed and proposed
RTRWH recharge structures are under planning to
construction shortly. The Roof Top Rain Water
Harvesting structures (RTRWH) are constructed in
group community, where plot size less than 300 sq
m. as per byelaws of GDA. Besides, three ponds has
also been developed for recharge/ conservation in

the area of first phase of the project .

proposed Roof Top Rain
Water Harvesting
(RTRWWH) in the premises
of township as per submitted
proposal and quantum of
recharge be calculate as per
design of structure.
Photographs of RTRWH
structures may be send to
Regional Director CGWB

,Lucknow

Ground water regime
in project area, 2 no of
Piezometers to be
constructed. 1 no of

Piezometers yet not constructed. The construction of
piezometers is under planning and Digital Water
Level Recorder (DWLR) with telemetry system is | construct

under process to procurement.

Piezometers yet to be
construct. Advised to
of 2 no of

piezometers at  suitable

locations in the project area

piezometer fitted with

<o



Digital Water Level
Recorder = (DWLR)
and 1 no of
piezometer fitted
DWLR with telemetry
system. Compliance to
be submitted 6 months
of issue of NOC.

|

and installed Digital Water
Level Recorder (DWLR)
with telemetry system.

Water Level data of
piezometers along with
photographs be sent to
Regional Director CGWB
Lucknow

Ground Water Quality
report to be monitored
twice in a year. The
Compliance to be sent
within one year.

No Quality report was available.

Project  proponent  has
advised to analyze GW
quality of running tube wells
in the month of November
2019 (post monsoon period).
Quality report of ground
water be sent to Regional
Director CGWB ,Lucknow

The project proponent has been advised to submit on line self-compliance report

within stipulated time period as given in NOC conditions and submi

to office of Regional Director, Lucknow.

(Jagdamba PrZsaC(,ii 7

Scientist -D




Photoghaps Taken during the joint inspection at M/S Uppal Chadha Hi Tech
Developers Pvt.Ltd (Wave Hi-Tech Township), Ghaziabad on 19.9.19

Proposed New Tube wells Constructed in Project Area
(Phase -1)

2019/9/19 14:35




3 no of Ponds about 4000 q meter area Developed for Ground Water
conservation /Recharge in project area (Phase -1)

!
4
2019/9/19 13:40




RTRWH Structures Constructed in Project area (Phase - 1)
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Green Belt/Park developed in Project area with plantation in project ]

2019/9/19 13:34 2019/9/19 13:34

Project area -Phase-2 (Under Development of Town ship
,Construction Yet not Started)
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Government of India

Central Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: M/s Uppal Chadha Hi Tech Developers Pvt, Ltd.
( Wave Hi-Tech Township)

LProject Address: ’NH-24

Uillage: lDasna Dehat Block: Rajapur

uistrict: ! Ghaziabad State: Uttar Pradesh

LPin Code: l

| Communication Address: |C - 1, Sector - 3, Noida, District - Gautam Buddha Nagar, Uttar Pradesh - 201301
Regional Director, Central Ground Water Board, Northern Region, Bhujal Bhawan, Sector

Address of CGWB Regional Office :

- B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknow, Uttar Pradesh — 226021

[ 1. [NOC No.: |CGWAINOC/INFIORIG/2019/5285 ]
B. |Application No.: |21-414196/UP/INF/2017 3. |Category: Infrastructure
li ] Project Status: [ New Project 5. INOC Type: New
6. IValid from: I08/05/2019 7.|Valid up to: 07/05/2021
8. [ Ground Water Abstraction Permitted: 7% _
Fresh Water I ‘ Saline Water . : ' ! & Dewatering Total
m*day [ m3year ’ m%day [ B in’/year I m?®/day . m3year m3/day m3/year
38772 | 14151780 | NE e 38772 14151780
B ’Details of ground water abstraction /Dewatering structures’ G
I Total Existing No.:31” : = Total Proposed No.:14
[ [ow [ bcs [Bw[Tw[ MP | ow | bcs [ aw | 1w MP
| Abstraction Structure* o] oo [31 [ 0] o 0 0 14 0
tDW- Dug Well; DCB-Dug-cum-Bore Well: BW-Bore Well; TW-Tube Well; MP-Mine Pit
I1 0. lQuantum of ground water recharge(m?/year): I 2401778
No. of Monitoring Mechanism

1. |Number of Piezometers (Observation wells) to be
Piezometers

constructed/ monitored & Monitoring mechanism.
Manual | DWLR* DWLR With Telemetry

g |

I:DWLR - Digital Water Level Recorder

(Compliance Conditions given overleaf)

THIS NOC IS VALID ONLY FOR DRINKING - .
EOMESTIC USES AND/OR GREEN BEL?] Sf&tgi%m&?p
Date: 2019.05.17 14:44:35 +05'30"
Member (CGWA)

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in

T YRI&T oI - GRIET o

CONSERVE WATER - SAVE LIFF




onditions:

Validity of this NOC shall be subject to compliance of the following mandatory ¢
1) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without
2) g‘ﬁgrp?ggzz‘;ﬂt(;ig;f s(ézll:t:)arligr;:fsix?:rfiﬁhg%%fgxls;increase in quantum of groundwater abstraction (more
R A A e n/ de-watering structures shall be fitted with digital water flow

3) All new as well as existing ground water abstractio
) meters by the firm at its ox%ngcost immediately on completion of their construction or grant of NOC as the ‘case'n'la)l'
be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue to be ﬁtted wn.th digita
water flow meters. Intimation of installation of flow meters shall be sent by the proponent to thg Regional I?lrector of
CGWB within 6 months of grant of NOC. Daily ground water abstraction data shall be monitored / continue to_be
s of month-wise ground water abstraction

monitored (in case of renewal) by the firm and recorded in a log book. Detail

shall be submitted to the Regional Director, CGWB, once every year. o o
4) In case the ground water abstraction is more than 10 m’/d, monthly water level monitoring data shall be maintained
GWB. Wherever groundwater withdrawal is more than 500

and submitted annually to the Regional Office of C
m¥/d,the firm shall install telemetry system in one of the piezometers and share USER ID and password of the

telemetry system with the Regional Director, CGWB. ' ' _ .
5) In case ground water abstraction is more than 10 m®/d, ground water quality shall be monitored once in a year (during

pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the'ex.traction is less thz'm 10
m?/day, ground water quality report shall be submitted by the proponent at the time of submission of self-compliance

report. . . .
6) Ground water augmentation measures, as stipulated in the NOC, shall be implemented (in new cases) / continue to be
d Regional Director, CGWB.

maintained (in case of renewal) in consultation with the concerne '
Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to the

concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake

periodic maintenance of recharge structures at its own cost. . ' )
8) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises

failing which the firm shall be responsible for any consequences arising thereupon.
9) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm

inside the plant premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.

10) The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

11) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same
shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3 months of the issuance of
NOC. The firm shall also ensure safe disposal of saline residue, if any.

12) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB
for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer

7

zones of the mine. oy s
13) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional

Director, Central Ground Water Board. v
14) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year

from the date of issue of this NOC.
15) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction

of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such

matter as applicable.
16) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative

clearances from appropriate authorities.
17) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by

the concerned authorities. Such authorities would consider the project on merits and take decisions independently of

the NOC.
18) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to

ground water or any other related matters.
19) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal if

any, after expiry of NOC shall be i : ; Y , _
19?3'6. er expiry o shall be illegal & liable for legal action as per provisions of Environment (Protection) Act,

(Non-compliance of the conditions mentioned above is likely to result j i
. in th NOC ) .
against the proponent.) Y ¢:cancellation of and legal action



M Ex l){lﬂet%:lste ed
| itv. Uttar Pradesh
i ment Authority,

vironment Impact Assess .
e el - Directorate of Environment, U.P.

Dr. Bhim Rao Ambedkar Paryavaran Parisar o10
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 13
Phone : 91-522-2300 541, Fax : 91-522-2300 54
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

Date:-2\July, 2014

Ref.: €] |9 /Parya/SEAC/2069/2013/JDCA(S)

To,
Sri Rakesh Garg (Director)
M/s Uppal Chaddha Hi-tech Developers Pvt. Ltd.
33, Community Centre, New Friends Colony,

New Delhi-110065
Regarding Environment Clearance for the proposed revision in ”Wafve Hi Tech Township”,
(Expansion) at Vill-Mehrauli, Shahpur Bamheta, duriyai, Dasna, Sadigpur/Qazipur, Bayana,
aiphal & Expension in Vill-Arifpur, Sadat Nagar Igia & Inayatpur, Talabpur,
Kachhehra,Warisabad, Dujana & Girdharpur, Ghaziabad, U.P.

Sub:

Dear Sir,
Please refer to undated letter received in this office on 01/10/2013 addressed to the

Secretary SEAC, Directorate of Environment, Lucknow. The SEAC considered the matter in 'its
meeting held on 03/10/2013. The case was presented by the consultant M/s Perfect Enviro
Solution Pvt. Ltd. along with the project proponent. The proponent, through the documents

submitted and presentation made, informed the SEAC that:- '
1. The revision in environment clearance is sought for Wave Hi Tech Township at village

Mehrauli, Shahpur Bamheta, Duriyai, Dasna, Sadiqpur/Qazipur, Bayana, Naiphai and
Expansion in villages — Arifpur, Sadat Nagar lgia & Inayatpur, Talabpur, Kachhehra,
Warisabad, Dujana & Girdharpur Ghaziabad, Uttar Pradesh.

2. The built up area as 51578130.39 sqmt, the total land area as 4494.31 Ha have been

proposed.

3. Provision for plots, EWS/LIG plots, Group housing, Industrial area, Commercial complex,
Educational, Medical, Community and other Recreational activities have been proposed. The
revised project details are as below:

24387787.8 sq m.

7. The Plot area of Public and Semi Public areas will be 1694410.79¢ $q m and Built up area wil|
be 4913791.31 sqm,

8. ThePlot area of Commercial and Office areas will be 1719704.134 sQ m and Built up area wil|

10.  The Plot area of Recreational area will be 545648.1112 $q m and Built Up area will pe
11. The total water requirement as 92144 KLD and fresh water re

12, 73249 KLD waste water to be generat
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E.C. for the proposed revision in “Wave Hi Tech Township”, (Expansion) at, Ghaziabad, U

The 354 MTPD municipal waste, 4 liter/day used oil and 8 Kg per day E-waste is estimated to

be generated.
Theg energy requirement 822 MW is estimated which will be met through the UPPCL. The
backup power will be provided by 17 DG Sets (14 x 400 KVA, 2 x 750 KVA, 1 x 1500 KVA).
Parking norms as Ghaziabad Development Authority shall be followed.

143053 Cum volume of water for RWH during peak hours and 4494 no of rain water
harvesting pits shall be proposed.

Projectis covered under category 8(b) of EIA Notification 2006 as amended.

Based on the recommendation of the SEAC meeting dated 03/10/2013 the SEIAA in its
agreed to grant the Environment Clearance to the proposed

plementation of the following general and specific conditions.

s related to ambient environmenta! quality and the

bed by the MoEF are strictly complied with.
0 objection certificate from the U p pollution control

't shall be ensured that all standard
emission/effluent standards as prescri
It shall be ensured that obtain the n

board before start of construction.
it shall be ensured that no construction work or preparation of land by the project

management except for securing the land is started on the project or the activity without

the prior environmentai Clearance.
The proposed land use shall be in accordance to the prescribed land use. A land use

certificate issued by the competent Authority shall be obtained in this regards.
All trees felling in the project area shall be as permitted by the forest department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent Authority.

Impact of drainage pattern on environment should be provided.
Surface hydrology and water regime of the project area within 10 km should be provided.

A suitable plan for providing shelter, light and fuel, water and waste disposal for
construction labour during the construction phase shall be provided along with the number

of proposed workers.
Measures shall be undertaken to recycle and reuse treated effluents for horticulture and

plantation. A suitable plan for waste water recycling shall be submitted.
Obtain proper permission from competent authorities regarding enhanced traffic during and

due to construction and Operation of project.
Obtain necessary clearances from the COmpetent Authority on the abstraction and use of

ground water during the construction and operation phases.
Hazardous/inﬂammable/Explosive materials likely to be stored during the construction and
Operation phases shall be as per standard procedyre as prescribed under law, Necessary

clearances in this regards shali be obtained.

The emissions and effluents etc. from machines, instruments and transport during
construction and operation phases shouid be according to the prescribed standards.

Necessary pians in this regard shall be submitteq.
Water sprinkiers & other dust contro] measures should be undertaken to take care of dust

generated during the construction and Operation phases. Necessary plans in this regard shaii
be submitted.
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E.C. for the proposed revislon in “Wave Hi Tech Township”, (Expansion) at, Ghaziabad, U.P.
18.  Separate stock piles shall be maintained for excavated top soil and the top soil should be

utilized for preparation of green belt.
19. Sewage effluents shall be kept separate from rain water collection and storage system and

separately disposed. Other effluents should not be allowed to mix with domestic effluents.
20.  Hazardous/Solid wastes generated during construction and operation phases should be

disposed off as prescribed under law. Necessary clearances in this regard shall be obtained.
21.  Alternate technologies for solid waste disposals (like vermin-culture etc.) should be used in

consultation with expert organizations.
22. No wetland should be infringed during construction and operation phases. Any wetland

coming in the project area should be suitably rejuvenated and conserved.,

23. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water.
Fully impermeable pavements shall not be constructed. Construction of pavements around
trees shall be as per scientifically accepted principles in order to provide suitable watering,
aeration and nutrition to the tree.

24.  The Green building Concept suggested by Indian Green Building Council, which is a part of
Cli-Godrej GBC, shall be studied and followed as for as possible.

25. Compliance with the safety procedures, norms and guidelines as outlined in National

Building Code 2005 shall be compulsorily ensured.
26. Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based

fixtures, waterless urinals and other water saving techniques.
27.  Explore options for use of dual pipe plumbing for use of water with different qualities such

as municipal supply, recycled water, ground water etc.

28. Ensure use of measures for reducing water demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled watering systems.

29. Make suitable provisions for using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens
and street lighting in addition to provision for solar water heating. Present a detailed report
showing how much percentage of backup power for institution can be provided through
solar energy so that use and polluting effects of DG sets can be minimized.

30. Make separate provision for segregation, collection, transport and disposal of e-waste.

31. Educate citizens and other stake-holders by putting up hoardings at different places to
create environmental awareness.

32. Traffic congestion near the entry and exit points from the roads adjoining the proposed project
site must be avoided. Parking should be fully internalized and no public space should be utilized.

33. Prepare and present disaster management plan. ‘
34. The project proponents shall ensure that no construction activity is undertaken without

obtaining pre-environmental clearance.
35. A report on the energy conservation measures confirming to energy conservation norms

finalize by Bureau of Energy efficiency should be prepared incorporating details about
building materials and technology, R & U Factors etc.

36. Fly ash should be used as building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 (The above condition is
applicable only if the project lies within 100 km of Thermal Power Station).

37. The DG sets to be used during construction phase should use low sulphur diesel type and
should conform to E.P. rules prescribed for air and noise emission standards.

38. Alternate technologies to Chlorination (for disinfection of waste water) including methods
like Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with
justification for selected technology. ,

39, The green belt design along the periphery of the plot shall achieve attenuation factor conforming
to the day & night noise standards prescribed for residential land use. The open spaces inside the
plot should be suitably landscaped & covered with vegetation of indigenous variety.
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4 .
E.C. for the Proposed revision in “Wave Hi Tech Township”, (Expansion) at, Ghazlabad, U.p.
The construction of the building and the consequent increased traffic load should be such
that the micro climate of the area is not adversely affected.

The building shoulg be designed so as to take sufficient safeguards regarding seismic zone
sensitivity,

Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn
up accordingly ad submitted with justification.
Treated effluents shall be maximally reused to aim for zero discharge. Where aver not

possible, a detailed management plan for disposal should be provided with quantities and
quality of waste water.

necessary permission from authorities should be taken.

Construction activities including movements of vehicles should be so managed s0 that no

disturbance is caused to nearby residents,

All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall
be automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Government of India. Plans
may be drawn up accordingly and submitted.

The location of the STP should be such that it is away from human habilitation & does not cause

implementation of the environment management plan,

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal

location, quantitative estimates and measures proposed.

Status of the project as on date shall be submitted along with #hotographs from North,

South, West and East side facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to STP, Parking, Open areas and
Green belt etc. should be provided on the layout plan.

The DG sets shall be so installed so as to conform to prescribed stack heights and regulations
and also to the noise standards as prescribed. Details should be submitted.

Displaced persons shall be suitably rehabilitated as per prescribed norms.

Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries
items could be given complementary to guests, adopting suitable measures,

Diesel generating set stacks should be monitored for CO and HC, ‘
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E.C. for the Proposed revision in “Wavye Hi Tech Township”, (Expansion) at, Ghaziabad, U.P.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be

Monitored for bacterial contamination. Necessary Hand Pumps should be provided for
sampling. The monitoring is to be done hoth in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms,

A Separate electric meter ghall be provided to monitor consumption of energy for the
Operation of sewage/effluent treatment in tanks.

An energy audit should be annually carried out during the operational phase and submitted
to the authority,
Project proponents shall endeavor to obtain 150: 14001 certification. Al general and specific
conditions mentioned under this environ

Appropriate safety measures should be made for accidental fire,

Smoke meters should be installed as warning measures for accidental fires.
Plan for safe disposal of R.0 reject is to be submitted.
Project falling with in 10 Km. area of Wild Life Sanctua
National Board Wild Life (NBWL) even if the €Co- sensitive
The environmenta| safeguards contained in EIA Report shoul
Provision should be made for supply of kerosene or €00
labourers during construction phase,

Six monthly monitorin
Office, Lucknow.

ry is to obtain a clearance from
Zone is not earmarked. ‘
d be implemented in letter & spirit.
king gas and pressure cooker to the

Appellate Authority, if prefer aY$ as prescribed under Section 11
of the National Environment Appellate Act, 1997,
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b. s ecific Conditions:

1)

(ii)
(iii)
(iv)

(v)

(vi)

(vii)
{viii)
(ix}
{x}
(xi)
(xii)

(xiii)

(xiv)

(xv)

(xvi)
(xvii)
(xviii)

(xix)

(xx)

Construction Phase
(

Consent for Establishment shall be obtained-from Uttar Pradesh Pollution Control Board
under Air and Water Act and a copy shall be submitted to SEIAA,UP before start of any
construction work at the site.

All required sanitary and hygienic measures should be in place before starting construction

activities and to be maintained throughout the construction phase.

A First Aid Room will be provided in the project both during construction and operation of

the project.

Adequate drinking water and sanitary facilities should be provided for construction

workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be ensured.

All the topsoil excavated during construction activities should be stored for use in
horticulture/landscape development within the project site.

Disposal of muck during construction phase should not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for general

safety and health aspects of people, only in approved sites with the approval of competent
authority.

The approach road to OSR shall be ensured.

Soil and ground water samples will be tested to ascertain that there is no threat to ground
water quality by leaching of heavy metals and other toxic contaminants.

Construction spoils, including bituminous material and other hazardous materials, must

not be allowed to contaminate watercourses and the dump sites for such material must be
secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase, should be disposed off as per
applicable rules & norms with necessary approvals of the Uttar Pradesh Pollution Control
Board.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environment (Protection) Rules prescribed for air and
noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and if
required, clearance from Chief Controller of Explosives shall be taken.

Vehicles hired for bringing construction material to the site should be in good condition
and should have a pollution check certificate and should conform to applicable air and
noise emission standards and should be operated only during non-peak hours.

Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise qualkty should be closely
monitored during construction phase. Adequate measures should be made to reduce
ambient air and noise level during constructian phase, so as to conform to the stipulated
standards by CPCB/UPPCB.

Fly ash should be used as building material in the construction as per the provisions of Fly Ash
Notification of September, 1999 and amended as on 27th August, 2003. (The above condition
is applicable only if the Project site is located within the 100 Km of Thermal Power Stations).
Ready mixed concrete must be used in building construction.

Storm water control and its re-use as per CGWB and BIS standards for various applications.
Water demand during construction should be reduced by use of premixed concrete, curing
agents and other best practices referred.

Permission to draw ground water shall be obtained from the tompetent Authority prior to
construction/operation of the project. '
Separation of grey and black water should be done by the use of dual plumbing line for

separation of grey and black water,



E.C. for the proposed Commergial Complex, Studio Apartment & Hotel

(xxi)

.7-
at Plot No-TCG/1-A/V/2, Vibhuti Khand, Gomti Nagar, Lucknow, U.P.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of
aerators or pressure reducing devices or sensor based control.

(xxii)  Use of glass may be reduced by up to 40% to reduce the electricity consumption & load on

air-conditioning. If necessary, use high quality double glass with special reflective coating
in windows.

(xxiii) Roof should meet prescriptive requirement as per Energy Conservation Building Code by

using appropriate thermal insulation material to fulfill requirement.

(xxiv) Opaque wall should meet prescriptive requirement as per Energy Conservation Building

Code which is proposed to be mandatory for ali airconditioned spaces while it is
aspirational for non-airconditioned spaces by use of appropriate thermal insulation

material to fulfill requirement.

(xxv) The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments, etc. as per National
Building Code including protection measures from lightening etc.

(xxvi) Regular supervision of the above and other measures for monitoring should be in place all
through the construction phase, so.as.to.avoid-disturbance to the surroundings.

(xxvii) Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated

against the project proponent if it was found that construction of the project has been
started without obtaining environmental clearance.

Operation Phase

i)

i)

iv)

vi)

vii)

viii)

The installation of the Sewage Treatment Plant (STP) should be certified by an independent
expert and a report in this regard should be submitted to the SEIAA before the project is
commissioned for operation. Treated affluent emanating from STP shall be recycled/reused
to the maximum extent possible. Treatment of 100% grey water by decentralized treatment
should be done. Discharge of unused treated affluent shall conform to the norms and
standards of the Uttar Pradesh Pollution Control Board. Necessary measures should be

made to mitigate the odour problem from STP.
The solid waste generated should be properly collected and segregated. Wet garbage should

be composted and dry / inert solid waste should be disposed off to the approved sites for

land filling after recovering recyclable material.
Diesel power generating sets proposed as source of back up power for elevators and

common area illumination during operation phase should be of enclosed type and conform
to rules made under the Environment (Protection) Act, 1986. The height of stack of DG sets
should be equal to the height needed for the combined capacity of all proposed DG sets. Use
low sulphur diesel. The location of the DG sets may be decided with in consultation with
Uttar Pradesh Poliution Control Board.
Noise should be controlled to ensure that it does not exceed the” prescribed standards.
During night time the noise levels measured at the boundary of the building shall be
restricted to the permissible levels to comply with the prevalent regulations. |
The green belt of the adequate width and density preferably with local species along the
periphery of the plot shall be raised so as to provide protection against particulates and noise.
Weep holes in the compound walls shall be provided to ensure natural drainage of rain
water in the catchment area during the monsoon period.
Rain water harvesting for roof run- off and surface run- off, as plan submitted should be
implemented. Before recharging the surface run off, pre-treatment must be done to remove
suspended matter, oil and grease. The borewell for rainwater recharging should be kept at
least 5 mts. above the highest ground water table.
The ground water level and its quality should be monitored regularly in consultation with
Central Ground Water Authority.
Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space should



E.C. for th 8-
or the proposed Commercial Complex, Studio Apartment & Hotel at Plot No-TCG/1-A/V/2, Vibhuti Khand, Gomti Nagar, Lucknow, U.P.
be utilized.

X . .

) ? Re.port on the energy conservation measures confirming to energy conservation norms
ln‘allse by Bureau of Energy Efficiency should be prepared incorporating details about
building materials & technology, R & U Factors etc and submit to the Ministry in three
months time.

xi)  Energy conservation measures like installation of CFLs/TFLs for the lighting the areas outside
the building should be integral part of the project design and should be in place before
project commissioning. Use CFLs and TFLs should be properly collected and disposed
off/sent for recycling as per the prevailing guidelines/rules of the regulatory authority to
avoid mercury contamination. Use of solar panels may be done to the extent possible.

xii) Adequate measures should be taken to prevent odour problem from solid waste processing

plant and STP.
The building should have adequate distance between them to allow movement of fresh air

and passage of natural light, air and ventilation.
You are also directed to ensure that the proposed site is not a part of any no-development

zone as required/prescribed/identified under law..In. case of violation, this permission shall
automatically deem to be invalid and cancelled. Also, in the event of any dispute cn ownership of
the proposed site, this permission shall automatically deem to be invalid and cancelled.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules made there under and also any other orders passed by the

Hon'ble Courts of Law relating to the subject matter. '
The project proponent will have to submit approved plans and proposals incorporating the

conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.
This is to request you to take further necessary action in matter as per provision of Gazette
Notification No. S.0. 1533(E) dated 14-09-2006, as amended and send regular compliance reports

to the authority as prescribed in the aforesaid notification.

(J. S. Yadav)
Member Secretary, SEIAA
No. /Parya/SEAC/2069/2013/JDCA(S) as above
Copy for information and iiecessaiy action to:
1 The lFt’rincipal Secrgtary, Environment, U.P. Govt,, Lucknow.
2. Dr. P.L. Ahuja Rai, Advisor, IA Division, Ministry of Environment & Forests, Govt. of India,
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi.
3. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.
District Magistrate, Ghaziabad, U.P.
Assitt. Director, Directorate of Environment, U.P., Vineet Khand-1, Gomti Nagar, Lucknow.

Copy for Web Master/Guard File /

xiii)

Nou

(Dr. R.K. Sardana)
Director (1/C)/Secretary SEAC,
Directorate of Environment, U.P.

ENVIS VCA/E:\SEAC ALL\SEAC - EC Letter\EC Wave Hi-tech Township Rivision in 2069.docx
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15.Unit will put tarpaulinon scaffolding around the area of construction and the building for
cffective and efficient control of dust emission gencrated during construction of the
project.

16.Storage of any construction material particularly sand will not be done on any part of
street and roads in the projects arca. The construction material of any kind stored on site
will be fully covered in all respect so that it does not disperse in the air in any form.

17.All the construction material & debris will be carried in trucks or vehicles which are
fully covered and protected so as to ensure that the construction debris or construction
material does not get dispersed into the air or atmosphere in any form whatsoever.

18.The dust emission from the construction sites will be completely controlled and all
precautions will be taken in that behalf.

19. The vehicles carrying construction debris or construction material of any kind will be
cleaned before it is permitted to ply on the road after unloading of such material.

20.Every worker working on the construction site and involved in loading, unloading and
carriage of construction debris or construction material shall be provided with mask to
prevent inhalation of dust particle.

21. All medical held, investigation and treatment will be provided to the workers involved in
the construction of building and carrying of construction of building and carrying of
constrction debris or construction material related to dust emission.

22. The transportation of construction material and debris waste to construction site,
dumping site or any other place will be carried out in accordance with rules.

23 fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

24. Compulsory use of wet jet in grinding and stone cutting will be practiced.

25. Wind breaking wall will be constructed around the construction site.

26.Green belt will be developed around the buildings as per rules.

27 All approach roads & in campus roads should be sprinkled with water to suppress the
dust emission
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We hereoy ais¢ cirect that builders who keep their dust, sand cementi
bnck ana other constructior materia's on the pubic piace and rcad as per the
directions of the Tribunal already 1ssued would not be permitted to do su Besides.
seizing such materials under *he crovision of the Municipal Corporation Act of the
Deih: trey wouid he havpie o pay environmental compensation at the rate cf
Rs 30 000'- per incident as aireacy directed Even the construction materiai which is
stored within the biiding should be covered, and it shouic be ensurec that there is
10 emissior ang ot Joes not disperse into the atmosphere. This wil also apply (o

rransportation of construction materials These directions will be applicable to NCR
Delhi as afore indicated
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T FHUE T gie ITe gew ta I 3 g=wta oiRa amdw s
11122015 S TAT 7 XA (4 SoeodHd W W &1 q@iqww e /aha
e Jov0 ggwW faaer #12, mivreae @Y smem fRATE 19.09.2019 @ W
3 s f%g 5.00.000 ¥4 & waiaw sfiqfd Yoo sifa fean smar 2 @@
et farma N I 2 & Ik A Ty Tm FR B F WA B AR
qatazer # G WAl AEA-38176256654  ATS0CHOTHORMNO
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".. We hereby aiso direct that builders who keep their dust sand cement
brick and other construction materials on the public place and road as per the
directions of the Tribunal already issued would not be permitted to do so Besides
seizing such materials under the provision of the Municipal Corporation Act of the
Delhi. they would be liable to pay environmental compensation at the rate of
Rs 50 000/- per incident as aiready directed Even the construction material which is
stored within the building should be covered. and it shou!d be ensured that there 1s
no emission and it does not disperse into the atmosphere This will alse apply tc
transportation of construction materials These directions will be applicable to NCR
Delhi as afore indicated.. "
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